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CENTR.'L ADM I NL 1 	T;; 

- 	GuuiTr BENC 

No. 

fiP No. 	(O 	 ) 

RA No. 	(oA 

CPNo. 	(oA 

	

_c r. 	 AP.EL!C.?1NI()_ - - 

IJ E R S US 

- 	
- _.SPODNJi()_ 

for the applicant. 

	

Cl 	4. 

for the Respondents. 

0 	
I 

10-6-96 	Mr.K.Shaa for the appli- 

cantm Mr,G.arma AddlCG.S.Co 

nis tic*tiw. 
 

.1  thi 	
for the respondents. 

4oru anu win tii 	 - 
. F. of Rs. 50/. 	

-- 	 heard counsel for admission. 

eposited vide 	
Application is admitted. Issue 

notice on the respondents by 

registered post. 1ritten statement tw 
within 23-7-96. 

0 	List on 23-7-96 for order. 

	

.e 	 ilk 
Member(A) 

,.., 	0• 	 0 	

: 	
0 

hIdI 	im 	 Mem(J) 

23.7.96 	 Learned counsel Mr B.K. Sharma 

for the applicant. Learned Addi. C.G.S.C. 

- 	

0 	 Mr G. Sarma-for therepondentS. Written 

statement has not been submitted. 

	

• 	 :

%(-4-- 0ay'1,t- 1 	 List on 19.8.96 for written, 

II 	
0 	statement and further orders. 

	

• 	 •• 

Member 

nkm 



OA.87of 1996 

19.8.96 	 the applicants: 
Mr. G.Sarma, Addl. C.G.S.C. for the 

- 	

- 	 '•-espondent. 	-. 
- 

Written statement has not been 
übmitted. 

List for Written statement and for 
1Ou j.ther orders on 18.9.96. 

Me~&r_ ; 

iLl) 

trd 

J. :. 

) 

	

18.9.96 	None present. Written statement 

O s' 	has not been submitted. 
— 	

List for written statement and 

further orders on 7.10.96. 
) 

Me er 

nkm 

- 	

7.10.9 	 None present. Written statement 

has not been filed. 

List for written statement and 

further orders On 13.11.96. 

MQrer 

nk 

v3/to 11 

	

l3.1l.9 	 None for the applicant. 

Mr. G.Sarma, Addl.C.G.s.c. for the 
respondents. 

I 	j 	 Written ) 	 statement has not been Jr. 	// 	1-fr 
submitted. 

List for written statement and 

further orders on 13.12.1996. 

Member 

t;t 

. 



I 

J 	 O.A. No. 87 of 1996 

13.12.96 	0 	
Mr. G.Sarma, Addi. C.G.S.C. for 

the respondents. 

Written statement has not been 

-s-i 	 submitted. Mr. Sarma seeks time to file 

S 
- 	 written statement. 	- 

List for written statement and 

for further orders on 10.1.1997. 

• 0' 

• 	 Member 
trd  

10-1-97 	Mr.S eSarma  counsel for the applicant. 

Mr.G.Sarma Addl.C.G.S.C. for the respondents-

Mr*g.Sarma seeks time to submit written 

statement. 
AAIS 	

List for written statement and furthe 
order on 212-97. 

.j.ro 

ira 	 Mer 

I 	 is present. 
Mr.B.K.Sharma counsel for the applicant. 

21-2-97 	
Written statement has not been submitted. 

Mr.G.Sarma Addl.C.G.S.C. prays ±or.  1 week 

time to submit written statement . 

List 'for written statement and further 

1"' 14' 	 order on 2 8-2-97, 

_ S. 

- 	 Vjce-Chajan 

0 	 ira 

• 28.2.97 	- 	Adjouned to 14.3.1997. 

• 	 • 	 Vice-Ch rman 
-& 

J-.- - 

pg 



O.A. 87 of 1996 

14.3.97 	 Written statement has been filed. Nr. 

G.3arm, Addl.C.G..c. submits that the matter 
- 	

relates to Nagaland and therefore it would be 
ç / 	 convenient if the atter is taken up at 

	

Kohima 	Prayer allowed.Date, ,Would•be notified 

• 	 : 

ViceChajrman 
47 	

trd 

1 . 	 10.6.97 	 Heard the learned counsel 

(Kohima) for the parties. Hearing conclud-
• 	 ' S 	 •• • 	

ed. Judgment aelivered in open 
S .  • 	 • 	

. 	 court contained in separate 

	

• 	
sheets and kept in the record. /;;L.) 	 S 	 • 	 . 

17 	 The application is 
• 	• • 	disposed of. No order as to 

cost s. 

M e 4me'r' 

. 'c'i 	 •. 	 . 	 S  

- 	 S 	
S 	 Vice-Chairman 

I 
/ 	 S 	 • 	 ,• 	

S 	 • 	

•5 	

.5 
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V. 

VI 	 IN THE CENIRAL ADMINISThATIVE IRIBUNAL 	 ! ; 
GUWAHATI BENCH 

: 	

S 	Origifla1•Appl1cátjn N0.266/96and;series, 

tate of decision: This the 10th day of June 1997 
(AT KOHIMA) 

The Hori'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member,  

.Original Application No.266 of 1996 
Shri Rain Bachan and 14 others 	 ....Applicants 
By Advocate MrA. Ahmed 

-versus- 	 V 5 

Union of India and others 	V 	 ....Respondents 
By Advocate Mr S. Au, Sr. C.G.S.C. 

of 1996 
Shri Nomal Chandra Das and 55 others 	 ....Applicants 
By Advocate Mr A. Ahmed 

-versus- 

• Union of India and others 	
.. . .Respondents 

By Advocate Mr S. Au, Sr. C.G.S.C. 

Original Application No.279 of 1996 	
V Shri D.D. Bhattacharjee and 31 others 	 ....Applicants 

By Advocate Mr A. Ahmed 	 . 	 V 

-versus- 	 - 	 - 

Union of India and others 	 ....Respondents 
By Advocate Mr S. Mi, Sr. C.G.S.C. 

Original Application No.13 of 1997 

Shri. Hari Knishari Mazumdar and 24 others 	 ... .Applicants 
By Advocate Mr A. Ahmed 

V 	 V 	 -versus- 	 V 

UFI1Ofl of V  India and others 	 . . . .Respondents 
By Advocate Mr S. Mi, Sr. C.G.SC. 

	

5 Vgjj Application No.14 ot 1997 	V 	

V 	 V 

Shnj JatinChandra Kalita and 19 others 	 ..;.Applicants 
By Advocate Mr A. Ahmed 

V 	

V 

-versus- 	 V  

tJrion of India and others 	 ... .Respondents 
By. Advocate Mr S. Mi, Sr. C.G.S.C. 	 - 

M  

V 	

V 	 - 



7 	 - - 

	

• 	•: 

• 	
• 	 : 1 	 • 	 • 

- 	 ---,----- 	
- 

Original Application.No.91 of 1996 

Shri Daniel Sanginaand.8i others 	 .....App1icants 

By Advocate Mr S. Sarma and Mr B. Mehta 

-versus- 	 - 

Union of India and others 	 Respondents 	- 

By Advocate Mr G. Sarma, Addlo C.G.S C. 

Original Application No.87 of 1996 

Shri C.T. Balachandran.and 32 others 	 Applicants 

• 	By Advocate Mr S. Sarma and Mr B. Mehta 	 . 

-versus- 

Union of India and others 	 Respondents. 

By Advocate Mr C. Sarma, Addi. C.G.S.C. 

Original Application.No.45 of 1997 

Shri L. ShashidharanNair and 9 others 	. ......Applicants 

By Advocate Mr S. Sarma and Mr B. Mehta 

-versus- 

Union of India arid others 	 • 	.......Respondents 	- 	- 

By Advocate Mr C. Sarm Addl. C.G.S.C. 

Original Application No.197 of 1996 	 • / 

Shri P.C. George and 66 others 	 Applicants 

By Advocate Mr S. Sarma 

-versus- 

Union of India and others 	 ..... Respondents 

By Advocate Mr A.K. Choudhury, Addi. C.G.S.C. 

• 	 10. Original Application No.28 of 1996 

Shri Hiralal Dey and 8 others 	 ......Applicants 

By Advocate Mr A.C. Sarma and Mr H. .Taiukdar 

-versus- 	 • 

Union of India and others 	 • 	: .......Respondents 

By Advocate MrA.K. Choudhury, Addl. C.G.S.C.. 

4. 

• 	 • 	 • 

	

___ 	 , 
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11.0rig1flal ApplicatiOn No.190 of 1996 

- National FederatIon of information and 
Broadcasting EmlóyeeS,.D00rdatsh 	Kendra, 

• 	 Nagalafld Unit, represented by Unit 	-. 
Secretary - . A. BesO. 

2. Mr A. Beso, working as Senior Engineering 
Asstt. (Group C), D.D.K., Kohima. 

- 	. ......A.ppliCaflt s  

By Advocate Mr S. Sarma and Mr B. Mehta 

-versus- 

Union of India and others 	 Respondents 

By Advocate Mr A.K. Choudhury, Addi. C.G.S.C. 

12. original Application No.191 of 1996 

Shri Kedolo Tp and 16 others ......ApplicafltS 

By Advocate Mr S. Sarina and Mr B. Mehta 

-versus- 

Union of India and others 	.......Respondents 

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C. 

13. original Application No.55 of 1997 

Shri RanjanKumar Deb, 
Secretary, All India R.M.S. & Mail 
Motor ServiceEmployees Union and 
32 others. 

4 

.4 

4 	1_ 

- t 

Shri Prasenjit Deb, S.A., Railway Mail 
Service, Dimapur Railway Station, 
Dimapur1 Nagaland. 

...... Applicants  

By Advocate Mr N.N. Trikha 

-versus- 

Union of India and others 	......Respondents 

By Advocate Mr G. Sarma, Addl. C.G.S.C. 

14. 	original Application No.192 of 1996 

National Federation of Information 
and Broadcasting EmplbyeeSi 
All 	India Radio, 	Naga1afld Unit, 
represented by Unit Secretary - Mr K. Tep. 

Mr Kekolo Tep, Transmission Executive, 
All India Radio, 	Kohima, 	Nagalafld.ppjCaflts 

By Advocate Mr S. Sarma and Mr B. •Mehta ' 

-versus- 

Union of India and others 	....... Respondents 
2 

By Advo  cate Mr S Au, Sr CGSC 

-- 
- 

• i-r :; ___ 
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15, Original Application No.2b of 1997 

Shri Jadainba Mail, 
S 	 General Secretary, Civil Audit & Accounts 

Association,and 308 other employees of 
the Office of the AccountañtGenerál, 
Kohima, Nagaland. 	 .. Applicants 

By Advocate Mr N.N. Trikha - 	 S  

-versus- 

Union of India and others 	 ....Respondents 

By Advocate Mr C. Sarma, Addl. C.G.S.C. 

ORDER 

te of decision: 10-6-1997 

Judgment delivered in open court at Kohima (circuit 

sitting). All the apiications are disposed. of. No order as to 

costs. 	 - 

Sd/_. VICE: CHAIR1AJ 

Sd/.r. NE:PE3ER (A) 

nkm 



TM  

I ,  

.. ORDER 

I 	 - 
'DADTTALi I It, r' 
Or%I'StJt(.J. Y 

All the above applications involve comon questions 

of law and similar facts. Therefore, we propose to dispose of 

all the applicationsby this common order. 

2. 	Facts for the purpose of disposal of the applications 

are: 

The .applicants are employees of the Government of 

India working Ihdia workirg in various departments including 

Defence Department. O.A.Nos.266/96, 268/96, 279/96, 18/97 and 

14/97 are Defence Civilian employees under the Ministry of 

Defence, O.A.Nos.91/96, 87/96, 45/97, 197/96 and 28/96 are 

employees in the Subsidiary Intelligence Bureau Department under 

the Ministry of Home Affairs, in O.A.No.190/96 the members 

of the applicant Association are employees under Doordarshan, 

Ministry, of Information and Broadcasting, and at present po'sted 

at Kohima, in O.A.No.191/96 'the applicants are employees of 

the Department of Census, Ministry of Home Affairs, in O.A. 

No.55/97 the applicants are employees under Railway Mail Service 

under the Ministry of Communication, in O.A.No.192/96 the 

members of the applicant Union are employees of All India Radio, 

and in O.A.No.26/97 the applicant is an employee under the 

Comptroller and Auditor General. 

3. 	All the applicants are now posted in various parts 

of the State of Nagaland. They are, except the applicant in 

(yy' O.A.No.55/97, are claiming House Rent Allowance (HRA for 

short) at the rate' applicable to the employees of 'B' class cities 

of the country on the basis of the Office Memorandum No.11013/2/ 

86-E.11(B) 'dated 23.9.1986 issued by the Joint Secretary to the 

'Government of India, Ministry of Finance (Deptt. of Expenditure), 

New Delhi, on the ground that they have been posted in Nagaland. 



'••• 
0 

4 

The 	President 	of 	India 	issued 	an 	order. daedr M.1.1962 	to 	the 

2. 
;effect that the employees of P&T Departtpen(.. ;in 	Nagàl Hills 

and Tuensang Area who were not provided with rentfre quarters 

would, draw 	HRA 	at 	the 	rate 	applicable, to 	the: employees 	of 

class cities of the country on -the basis of O.M.t'o.2(22)-E.!I(B)60 

dated 	2.8.1960. 	However, 	the 	authorities. . denied . the . same 	to 

the employees ignoring the circular of 1986. SitUated thus, being 

aggrieved some of the employees approached this Tribunal and 

the 	Tribunal 	gave 	direction 	to 	the authorities 	to •pay HRA 	to 

those 	applicants 	with 	effect 	from 	18.5.1986. 	Being 	dissatisfied 

• 
with the aforesaid order passed by this Tribunal in O.A.No.42(G) 

of 	1989, 	S.K. 	Ghosh and others -vs- Union of India and others 

the respondents filed SLP and in due course the Supreme Court 

dismissed the said SLP 	(Civil 	Appeal No.2705 of 1991) 	affirming 

the order of this 	Tribunal 	passed in O.A.No.42(G) 	of 	1989 	with 

some 	modification. 	We 	quote 	the 	concluding 	portion 	of 	the 

judgment of the Apex Court passed in the above appeal: 	
000 

"We see no infirmity in the judgment 	-- 

of 	the 	Tribunal 	under 	appeal. 	No 	error 'with 
the reasoning and the . conclusion reached therein. 	0 

We are, however, of the view that the Tribunal 
has 	not 	justified 	in 	granting 	arrears of House 	 0 

• 	 Rent 	Allowance to the respondents from May 
18, 	1986. 	The 	respondents 	are entitled 	to the 
arrears only with effect from OctOber 	1, 	1986 
when the recommendation of the IVth Central 
Pay 	Commission 	were 	enforced. 	We 	direct 
accordingly and modify the order of the Tribunal 
to that 	extent. The appeal, 	therefore, 	disposed 

of. No costs." 

From the judgment of the Apex Court quoted abpve, it is now 

well 	established 	that 	the 	employees 	posted 	in 	Nagaland 	would 

'be entitled to get HRA as indicated in the aforesaid jüdgr!e1t. 

4. 	The 	said 	judgment 	relates 	to 	the 	employees 	of 	the 

Telecommunication and Postal Department. Later i on, the civilian 

	

• 	employees of the Defence Department as well as employees 

- of the other departments of the Central Government who were 

not paid HRA, therefore, being aggrieved by the, action of. the 

- 	 ' 	

0 	 ,• 	 • 	

respondents..... . 

___ 	___ ..............................................

0 
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I 

- 	 .4- 	

:  

esondeflts in refusino give - the benefit of the HRA in terr 

of the jtdgment of the Apex Court quoted above, some emplo)eS 

• appioached this Tribunal by fHing several i.orliginal applicatiOflS. 

All the applications weredisposed of by this Tribunal by a common 

order dated 22.8.1995. In the said order this Tribunal allowed 

the original applicatiOfl and directed the respondents to pay 

HRA to those applicants. The Tribunal, in the aforesaid order, 

among others observed as follows: 

1-louse rent allowance at the 
rate applicable to the Central Government 
employees in 'B' (Bl-132) class cities/towns 
for the period, from 1.10.1986 or actual date 
of posting in Nagaland if it is subsequent 
thereto, as the case may be upto 28.2.1991 
and at the rate as may be applicable from 
time to time as from 1.3.1991 onwards and 
continue to pay the same." 

Thereafter the civilian employees of Defence Department also 

claimed HRA on the basis of the said judgment of the Apex 

Court and circular dated 23.9.1986 by moving various applications, 

namely, O.A.No.124/95 and O.A.No.125/95. This Tribunal by yet 

another common order dated 24.8.1995 passed in O.A.NOs.124/95 

and 125/95 allowed the applications directing the respondents 

to pay HRA to the Defence civilian employees posted in Nagaland 

in the same manner as ordered on 22.8.1995 above. These orders 

were, however, challenged by the respondents before •the Apex 

• 

	

	 Court and th said appeals alongWith some other appeals were 

disposed of by the Apex Court in C.A.N:0592 of 1997 dealing 

with Special (Duty) Allowance . and other allowances. However, 

the Apex Court did not make any reference to HRA in the order 

dated 17.2.1997. ThrMoe, it is now settlad 1:iat te employee3 

posted in Nagaland are entitled to HRA. 

5. 	In VIeW of the above ;and in the line of the Apex Court 

judgment and this Tribunal's order dated 22.8.1995 passed in 

O.A.N0S.48/91 and others we hold that all the applicants in 

the above original applications are entitled to HRA at the rate 

applicable........ 

- .--------•'•..-..- 	
-. 	

-.z-. 

• 	 '•• 	 .- --•--• 	 - 	 .:- 	 ,.•_•,.; 	 - 	
'-:•- 	'. 	 -.., 	- 

H 	' 
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V  
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V 	 V 

V 	 ' 	

• 	 •;V 

V 	 V 

in the Central Government employees of 'B' class 
- - 

of cities and towns for the period from 1.10.1986 or from the 

actual date of posting in Nagaland if the posting is subsequent 

to the said date, as the case may be, upto 28.2.1991 and at the 

rate as may be applicable from time to ,  time from 1.3.1991 

onwards and continue to pay the same till the said notification 

is in force. 

	

6. 	
Accordingly we direct the respondents to pay the 

applicants HRA as above and this must be done as 'early as 

possible, at any rate within a period of three months from 
V  the 

date of receipt of the order. 

	

7. 	
In O.A.N0S.91/96, 87/96, 190/96, 191/96, 45/97, 192/96, 

197/96 and 55/97, the applicants have also claimed 10% compensa 

tion in lieu of rent free accommodation. The learned counsel 

for the applicants submit that this Tribunal in O.A.No.48/91 

- and others have already granted such compensation. Mr S. All 

learned Sr. C.G.S.C. and Mr G. Sarma, learned Addl. C.G.S.C., 

do not dispute the same. 

8. We have gone through the order dated 22.8.1995 passed 

in O.A.NO.48/91 and others. In the said order this 
Tribunal, among 

others, passed the following order: 

)17Z  

11
2.(a) Licence fee at the rate of bob 

of monthly pay (subject to where it was 
prescribed at a lesser rate depending Upon 
the extent of basic pay) with effect from 

1.7.1987 or actual date of posting in Nagaland 
if it is subsequent thereto, as the case may 
be uptO date and continue to pay the aatne 
until the concession is not withdrawn or modified 
by the Government of India or till rent free 
accommodation is not provided." 

The aforesaid judgment covers the present cases also. Accordingly, 

we hold that the applicants are entitled to get the compensation 

ccommodation in the manner indicated 
in lieu of rent free a  

'n........ 

- 	
V V 	

- 	
•V_ 	

V 



in the said order. 	
- 

Accordingly we direct the respoudents to pay to the 

applicants 10% compensation in lieu of rent free accommodation 

as above. This must be done as early as possible, at any rate, 

within a period of three months from the date of receipt of 

this order. 

All the applications are accordingly disposed of. However, 

considering the entire facts and circumstances of the case we 

make no order as to costs. 

Sd/_ VICE CHAIRf1RlJ 

ScI/-. MEMBER (A) 

nkm 
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efl 

c ..  (application Under beCtOfl 19 of the Administrative 

TrthUn.l act, 19e5) 

i'it1e of the CdEC 	O.A. of 1996 

Sb.ri 	 4?etitionCrs 

—17  

Union of 	ofIia & Ore 	.RPOflderIt$ 

GjO4 

App1iatiOn 	 . 	 I to 1 

2e 	 Verification.. 

3 	 exure 	1. 	 ... 

0 
Annexure 2 	

2 

Annexure 3 	 -  
0 St• 

6 	Annexure - 4 

	

nure - 5 	. 	
. 

	

• 	 AnrieUre 	6 	 . 

	

• 	 9 	 Annexure - 7 	• 	 . 

nnexure 8. 
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- 9 	 ' 

lfl .__ e&W, 	

•1 

or ue in Tribunal' s Of  ficez 

of filing  

R&itraUOfl 	r 

• 	 \t 	 1 
F 	. 	

. 
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13, 

16 

1. 

1s. 

29. 

2i. 

2 

23. 

24 

25 

;A. 

I \'' 
-.  

V.D. Cbar1eyWC 

T. KOUYakJIP* ZIG. 

Miss T.Y. Konyak/G 

Zhota Tetsee, A/G 

Krt1C 

L0içjkap 'horn, Oi/G 

R.i 1aik,sSt. 

J.).Sarkar, .Assto 

S.S. Rajput,/G 

George 'LatiGW, 1CIOXI/WT 

14, Gyn OII/ 

B 

B. Vij aykumar 

M..ahi.t,7IO4  Z/W2 

C.t. axmi,JI0I/WT 

Ti)asax, jIc-1/G 

• • .:urup, 2CIO.II/G 

artha erLgupta, IDC 

&Tfl %CZO.'.I1/G 

Y .Jolm VattQfl-JI0I/ 

Cbo3tbUfl1O Lotha J,CIO.II/G 

P.C. Mathai ri0..I/G 

P. 	
.(.r(o%to. 

* . . . 2/i.. 



26. 5. R. roiran 	ACXi/G,Ph 

27, 

28. Ganeh iurar 	incjh 	lOi/WT SI3,GUWabati 

29* ugal 	anjan 	wikia.Aci1/4 SIBU1dahat1 

 tJ 

 MitraLC4IB,1cutth 

320 LVarte,WCI 	IphaL 

- # # 00teApplicants 

Applicant N. I to 25ro working in the 

Dpartmeflt of $ub5id iary Intellicienca BereaU,GOt.0f 

India posted in the state of NgaIafld and aprlicaflt o. 

26 to 32 are also bloflQS to saite Deptt. but at present 

they have been transferred to differflt 
placES and 

all of thti are beIo1S to Graae4 3  C & D categorieo. 

1 The tTiofl of 1ndiS, 
repreSe1ted by the cretarY 
41,nistJ of Home 	 rs. 

:)e1hi. 

2. je EjrectOr Itellic1enC ]ureaU. 
Mjnistry of H0rne Afair$ 
Urion of IndiajTeW DeThi-1.. 

Assistant Director, 
ühSidiarY Ite11i9CflCC Hereati1 
jnstry of some Affair 

Govt. of India,iObLma. 

e.*.eEP0fldt$ 



00 WZT1ON.. 

I • 1RTIC IAR OF Pi:i 

The, application is made against the Ip1ied 

reiection.of the representation of the.applicants for 

granting H0use Rent Allowances as per the rate prescribed 

for B1 Class cities, The application is also made 

praying for a direction to release the flouse Rent 

AlloWance to the • .applicant being .Groip 'P - and Group'D 

employees of bsidiary. Intelligence. Bureau, Gte6.. in 

NagalEtnd as is admissible to the Centzal Governset 

emplO7,es posted in 13 1 CiasscitieS.afld also for grant 

of compensation inlieU of accomodation in terms of OJ. 

NO. llI5/4/86 Lil (B) Dated 13.11.870 

The applicants declare that the subject matter 

of the orders against which they want redressal is 

within the Jurisdiction of the TribUfla1 

	

3. 	&Lt 

The applicants further declare that the application 

ja wit;hin the lirnittiot1 period preserthed under 

21 of the Mmmi stration Tribunal s Act 1985 

rrrV 	t" t'r1: 	 . 

	

• 	. 

1.,at all the applicants are ci:izefl of India 

arj.d therefore they are €titlCd to all, the rights, 

nrotections and privieg5 1juaranteed under the 

ContitUtiOfl 
of India. The applicants, are are eitp1oyee$ 

of .ubeidiarY Itel1igenCC Bureau (hereinafter referred 

I  fl 	
- 



c& 

to as XB) Gover1ent of India and. aie posted in the 

state of Nagaland. They all belong to Gr,*C 1  and Gr. 'I)' 

categories. It is pertinent to mention here that sorie of 

the annlicants have since been postGd out of Nqaland and 

soxe have left SIB as stated in the Cause  Titl€ 

4.2 	t as stated above the applicants are all. 

Cr, 3,C & D employees inder the R espondents.. (ZIB). but 

the.applicant 	to 32 were intitially posted in the 

state of t4ga1and But at present they have been transferred 

and pSted out of bga1afld I  will be pertinent to rention 

here that the cause of action and relief sought for in 

this applicatian to all the applIcants. The applicant 

above named have a common interest ahd s such have filed 

this application jointly for redressaf. of their common 

grieVances 

The applIcants Crave Leave of thiS nble  Tribunal 

to permit themto join together in a single application 

invoking the Rule —4 (5) (a) fo the %dminitrative Tribunal 

(Irocedure) Rules 1987 to minimise the number of Ljtigation 

and to mjnimie the valuable time of thts Honble Tribunal. 

some of the 
4,3. 	That/the applicants ae were at the relevant 

point of timeinder the G0verr3mefl 4-  of ]tndia,d 	ç- 

4,4. 	That the employees of the 1 516BI and for that 

matter and for that matter all Central Government employees. 



posted at gland are requircd to be provided wi T 	 th rent 

free acconiodation.However, in some case if they are not 

given rent f5 GtVerJfleflt accomodation they are entitled 

tose, Rent Mlowace as in 3 Class ci ies declared by the 

Governmert, of India such employees are al,o entitled to 

compensation in liEu of Rent Free Accornodation. 

4.5 	 That the cities / towns of çaland have been 

class±fied and as such the general order prescribing House 

gent Ulowance for different class of cities could not be. 

made 	 plicable to the state of Fagaiand. It 

was under these circittstances the ?resident an order dated 

• .11962 granting Iuse Rent Allowance to the 1? & T. 

5taff posted at Nagalatd. !C operative portion of. the s aid 

and whicbis relevant to the purpose of the instant application 

in quoted below. 

I (iii) Rent tree. Accomodation on a scale 

approved by the Lr eal A&inistratiOfl. c P & T s t a f f of iHT4 

who are not provided with Rent Free Accomodation willboweVer 

draw House Rent AllTanOe in lieu thereof at the r ate applicable 

in B( Class cities contathed in Col. IV Praçjraph I of the 
fe 

4inistry of Fjnance OMr No 2 (22) - B II (13)160 dated 28.604 

Le presidential Order equates the cities 

in the state of agaland for the purpose of panent of HPJ.A.

to the cities whdh have beb eias$if led ad IBI Class. The 

daid ?residefltial Order dated ELl62 is still operative. The 

applicants are not in possessiOn of a copy of the aforesaid 

.. . .51- 



order and thorefores crave the leave o t he Ron'ble T ribunal 

to th.rect the resp.nderts to produce a copy of the same. 

406 	
That the applicants state. tht tile forr NWI 

(blaga Ii11$ and Nanaafl Area) and the present state of 

agaland is considered 35 a specially difficUlt area, for the 

purpoSe of rented accoodt 	3 aand irrespectiVe 

of the 
station of the entir terriiOrY. the whie state 

has been considered as a djffiCUlt area from the pøint 

ofew of..aVailahilitY of rented house and therefore the 

Cenral 	nent employees . wsted them are cithe-r 

• çJiVfl 
rent free accomodatiofl or where such emploYeeS 

are accoodatio coild not be provl4ed by the GoverOflt, m 	fl  

employee5 are entit1.d t.o WJ at the rate applicable 
the  
to 'B claS citieS. ThIS situaUo1 has continued 

inCC 1962 

an the dIfiCU1tiE$ still, xiSit. The sousing jtetiOfl 

i Iohirn3 .n parti9ular and the ate cf galand in 

general has not improVed and 
therefOr renthd house 

at reasonable rates are not availablO till dates 

47. 	9at the applicats ttC that mo3t of the 

' and Gr. tBtemployees of.LIi3 posted in 
igal3 

bav been p,ci&x1 with G0VC 	acc1()datbo 	0jeVer 

Gr. ' and Gr 'D' arc not provided with 	
nent 

accomodation and therefore, they are 	
Uir.L to 5t3Y 

in rented houseS which are very scarCe and as a resxAlt the 

r. C' and Gr D! empIOYCCS 
are faci7lg great hardiP 

all throUgb 

at irispitC o great hard$±.P 

5 5 5 5 5 

j 



faced by the ap1plicants and the applicantr3 were neither çjivert 

Goveriment accoodation ant HRA although the said benef1t 

were given to Gr. 	and Gr, IBI officials. 

49. 	That the 4th ay Co ission  made certa 4 n rocotrnenda 

tion regarding grant of 	 and compensatory allowance to 

the Central Goyermerit employee and persuant to such 

reconriiendatlon the Governnent of Itdia Ninsistry of .  

Finance by memo dated 23.9 86 c irctricated the decision 

of the Gverimant of 1ndia of the VV Cornission and the 

rates for HRA and co 	•.atory allowances were procribed. 

it was cominun.icated by the aforesaid dedcisiort that H-Wi at 

the rate shown shall be paid to all nployees withoit requi 

ring then to produce rent receipts 

copy of the aforesaid mantoranduli dated 

234.86 is annexed hereto as  

4,1O. 	That from the aforesaid muo dated 239.36 it is 

clear that the recorttrnendation of the 4th ?ay Counission Was 

accepted by, the G0vt14 and a ordingly the applicants were 

also entitled to I3BA and compensation in lieu of W 

Rflt Free Accomodation. When the ntatter was perused b y the 

employees of Census O,eration Mjnistry of ,me Affairs 

issue1 a office menu dt. 9..$7 whereby it was courjiC3t' 

ad that the grievances raised in the Departmental Council for 

for removal of disparity in payrtent of 	etc, between the 

iployeeS of Mnistr7 of Home Aff airs and other Central Govt 

employees posted in :binta, was not possible to agree and 

therefore a formal disagreeEflt was recorded on this 



'7 

- 7-. 

dcmand a nd consecruentiy, the matter was referred to the 

B0ard of Arbitration for ó.ecision, The B 0ard of Arbitratjo 

has given an award to the effect that f rom 1576, the 

employees of 1irectorates of CensusO perations posted in Naa1and 

shall got the FRA and personal allowance at the same. rate as that 

of employees of P <,sts &lgrapbDepartment Pursuant to 

such an Award, the X4inistry of Fiance in consultation with 

the I)partment of Personal and Training decided to implement 

the Ward 

A copy of the aforesaid memorandum dated 

9.6$7 is annexed hereth as 	WRL.2, 

4 i1 	That the applicants state that although the lenefits 

as claimed in this application are gi?en to other employee S 

of Central Government posted in Ngaland the applicants 

are being. depriered of the sane 1e respondents have 

not agreed toive}ilAatthe rate prescribed for 4 B 1  C3ass 

cities whereas the employees of P & T Deptt.  are granted HR21 

at the rate prescribed for B' Class citieis I. em$oyees 

of P & T Department are also granted compensation at the 

rate of 104 of their basic pay in lieu of RW. 

412 	That the applicants state that some employees of 

stal Ppttr before this TIonble Tribunal, filed an applica-. 

ion being OA o:  42(0)/89 )hri 	Gho$e & Orse V. 

U4on. of India & Ors) raising the claim for grant of 1U 

at the rate prescribed for I B I  Class' cities and this Honb1e 

Tribunal was pleased to allow the application by order dated 

30lO.90 against this judgernont dated 30.1090, the Union 

- 	 * • 	8/ 
C,.. 

(p 



of India preferred on appeal before this Honle Supreme 

Court being Civil AppealI. 2705/91 (Union of I ndia & Ors, 

Vs. Shri 	(Those & ors.) The H0nble Gupresne Court distosed 

of the aforesaid appeal by an. order dated 18.2.93 holding 

that there was no inflity in the Judgement of the Trbbunal 

was not justified in granting HP.A from May, 18, 1980 and the 

employees are entitled to the arrears only with from Octoberl, 

1986 when the recorrendations of the 4th Pay  Commission were 

enforced 

A copy of. the order of the Hon'ble 

uprerae Court dated 18.293 is annexed1. 

herewith and marked as 

¶Lat the . applicantS state tht sortie employees of the 

Geological Survey of India belonging to Gr,'C' and Z) and 

posted in Naaland filed an ap1ication before this lion'ble 

Tribunal being Q.A. N0, 48/91 claiming IM at the rate 

applicable to 'C' C1ass cities i.e,  i. 15% of the pay and  

also for pay en: of compensation  10% in lieu of iRA.The 

aforesaid application was allowed by this Hn'le Tribunal 

by judgernent and order dated 264 11934 

A copy of the aforesaid judgement 
• 	 . order dated 26.11.93 passed in O.A. 

N. 48/91 is annexed herewith as 

4.14 	at subsequent to it the Al]. India Postal Employees 

,Uion filed another 0. T. Nc,. 2/94 claiming the same benefits 

and the said application was also allowed by this HOfl'b 3LG 

Tribunal. 

, 0 0 



? copy of the Judgement dated 1743.94 

passed, in 	N0 , 2/94 is annexed 

herewith and marked as AE5 

4.15 
	

1et it will be pertinent to.rnen-tion here that 

6' 

the modificationof the.. Hon'bie Tr'iburial s order was done by 

the H<,n t ble Tria supreme Court in yiew of the reeomrendation 

of the 4th !aY  Commission Which Caine into effect from 1e10*86 0  

1?rom 1.4.96,the basic grant of flR was changed according to 

accomodation of the 4th Pay Commission, e Pay Commission 

in its report, inter ali, stated that where iIA at the rate 

of 1574 has been allowed under Specia1 Order the same shall 

be given as .a&issible in a B and B-2 class citiCS, In other 

cases covered by specii orderi the BA shall be admissible at 

the rate in other class cities,The applicants crave leavo of 

the rie Tribunal to refer to the recommendation of the 

4th Pay Commission at the time of hearingif neeasary. 

	

4.16 	 That the applicants state that after the 

Jdgernent cf the H ( ,,n'1le Tribunal referred to above . ar.d the 

decision of tbeonlG .•uprne Curt dated 18,2093. all Central 

G0vernrnent employees posted in Ngaland are entitled to I4RA 

at the rate adrtissible to B-Class cities and they also entitled 

to eompensation in hey of rent free accoxtdation.However, 

for reason best kwr to the respondents the applicants are 

deprieved of the said benefits 

	

4.17 	 That the an1icants state that they urged the 
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matter in the light of the Honle preme Coirt' decision 

to the res.xrnd.ents The applicants pointed, out that the 

employees of the £stai Department in !aga1and are granted 

RRA at the rate appicable to 'B' Css cities vide No 

t; 734 issued by the Djrectorate General, 

sts on the basis of the J 167-ement of the lionble Tribunal 

uprene Court.1'1e applicants also pointed out that the 

employees of IntellgeflCe Bureau, Mjnistry of Ime f airs 

were also çranted HEM at the rate applicable to 'B' Class 

cities vde order No 	264.$9 

i ssued.by  the intelligence I3ureau New elhi t0wever, inspite 

of such osition, the rertdents have not acted and are 

sitting over the matter. 
ccc 4 

(Ct- 	 cL 	
11 

41B 	 Tt the applicants have been makinç repr- 

esentations for the benefits as prayed for in this application 

to the resox1ents time and agaln*This will be evident from 

a Memo. dated 23394 issued by the Asistant Director, $1B J  

rohima addressed to the I.B.Headquarters Nw Delhi wberel n 

on the basis of the represtntations filed by the applicants, 

the matter was referred to the H eadquarters, NDelhi ruesing 

to consider the matters It was stated Jr. the aforesaid. 

liemo that in view of the flon'ble $upreme Court' s jdudgnent 

judgernent and its implementation by the P & P Department 

to all employees 1  a new angle has been added to the thatter 

and that the matter be. t&en up with the Ministry of Rome 

Mfairs and Ministry of Personnel to extend the benefits 

- 	 to the applicants. R,wever, the respondents are sitting 

4 VOW 
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overUre matter and nothtng has happened to this effect 

zi copy of the aforesaid memo dated 

23.394 is annexed herewith as 

419 	That the applicants state that since the applicants 

are similarly.circumstances with those of any other Central 

Gvernmert exrployees posted in 1alan& ti 	cndents ought 

to have extended the said 	its to the employees of the 

• 

	

	1B,It is a well settled propositicfl of law that when a 

decision made by Court in case of certain employees it 

is not tecessary for øthsr similar3y circWastances employees 

to aproch the Court and simily effects should also be 

extended to thern 	iowever the r espondents by the aforesaid 

communication dated i06.94 has forced the aplicnts to 

approach this flonle T ribunal. 

4,20 	That. very recently some of the erployeGs of SIB, 

G0vernmet of Ijja posted at Nagaland approached this Hon'ble 

Tribunal by way of filthg applictiofl being O.A. 140 7/95 

and on the light of the judgement and order passed by the 

Apex Court as well as by this Hon'ble TrhUflalS,.thiS 

!Oflhl€ Tr1)bUfl4.. was pleased to grant the relief to the 

applicants theretoin presence of the judgement dated 22895 

passed by this Honble Trbb unal in O.A. 37/95 the Desk 

Officer (FV) ,jrLiStry of ur ic Affairs f  Government of 

n l$.496 wrote tz the Director I ntelligence Bureau 

0 12/- 



(1-014) Ne £clhi., that cc'nvey the sicioti of tbe President to 

tbe grant of. H and 	to 27 applicants in the said O 

as per the judgeiient dated 22e95 I the said order it is 

made clear that the aplicants there to will be entitled to IRA 

and other coGuontj-1,bencttS. te aptlicants stating Isbe above 

fet3 riade re-prefl7entation to the authrDri'y but till date thcy have 

n o t becn Served ait7h any conunicatien. 

Co'xi.es of tht conuru.cation datod 

184.6 and on o uch rpresen 

atons are annexed as 

42O 	Tt - he apl1c&icn sthcc tPy are al enttie .o 

compneation in terta of office rneto dated 1311 ,e7 as regard to 

judgret in Q 	o. 48/9 

That the arp1icants state that. the wrong corniittod 

to the apiicafls is a ntinued wrong and. therefore. the a .pplicant 

thn the limits pre.crbed under section 21 of the 

misrIative Act 
4 

4.22 	 That this application ba bee1 made boafd and 

in the intrast of )wciCe fy 

5. 	L1F 	
t5fj 

5.1 	 Tor thtt the Presidontial order of 1962 be..no 

the respondents camot take away he right of roceivig 

&A by :hc appjjcants for rheir period of o0s4n4 in 

, For that the applicants are entitled to 5.2 

compnsatiOfl in I i 	o 	 . f rent free aceoiod.tofl 	fl tCflS 

of the Memo dated 1311.67 ref erred to in the body of the 

kI 
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5 .2 	For that it isa well settled proposition of law that 

s sotne employCe3 are found entitled to certain benefits, 

all similarly circumstanced employees also should be exten&d 

with the similar benefits. 

5.3 	For that the action of the respondents is discrixnin 

a tory and violative of the rights guaranteed under Wrt-3 

of the Constitution of ifldia, 

5J 	For that tbe. emt)lOyoeS serving in Other Central 

Govorrment Dparttnetit, Corporatiom etc. and posted in 

Nagaland are given MRA as is admissible to IB I Class 

cities and as such, the applicants cannot be discriminated 

against. 

5.5 	For that the applicants are entitled to compenat 

ion in lieu of rent free accomodation in terms of the erno. 

dated 1311J7 referred to in the body of the application. 

6. 
Po applicants have stthmitted numerous representation 

but the same have not been replies to. As  such, there is no 

other alternative and efficaciouS remedy ecept by way 

of :fillng this applications 

7 + 

The applicants further declare that they bad. not 

previouslY filed any application, writ petitiofl or suit 
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regardthg the matter in respect of which the application ha 

been made before any Court of law 1  or any other authority and/or 

other Bench of the Tribunal and/or any such application,T 

writ petition or suit is pending before any of them. 

B. RELIEF OUG!T -a-- 

Udor the facts a nd circumstances of the case, 

the applicants pray that Your Lofdsbips would he pleased to 

issue notice on the respondents to sboi cause as to why 

the reliefs sought of r in this application shall not be allowed, 

áail for the records and on perusal of the records and after 

hearing the parties on the cause or causes that may be shown 

be plësed to grant the foflowincl reliefs t 

A declaration that all the applicants of the SIB posted 

in Naaaland are entitled to House Rent Allowances as well 

as compen::atiofl in lieu of Eent Free Accomodation applicalle 

- 	to CentralGoVt, employees posted in 'B Class cities with 

effect from 1.1008. 

A direction to the respondents to reløaè Iouse Rent 

Allowance at the rate of 1514 and compensation in lieu of 

Rent Free Accomodation to all the applicants posted in Nagaland 

as applicable to the Central Govt. etployees posted in 'B' 

class cities Eorthwith alonqwith arrears with effect from 

i,lO.86. 

(jii) Cost of the application 

(iv) Any other relief or reliefs to whic'h the applicantS are 

entjtlëd under law and equityo 

------r---- 	------ 	 - 
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Pending disposal of the ap1ication, the 

rpondents u'ay be directed to r eleae their current $RA 

at the rate admissible to the Central Gcvt eiplayees posted 

in B' Class cities, 

to* 	 e application is filed throuqh Mvocate. 

11. 

U) 11.P1.C. i7O 	09  

(.i) D2TE 	$ 

(iv) PAYAOUT AT : GTITIARATIE  

12  

A5 stated in the Index 

veri f i cation. 
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VER IF ICAT ION 
a a a a - a a a a a a 

I, C.K, Balachandran, sone of late Shri C.K. 
Kunjitty, aged about 46 years, at present working 
in Subsidiary Intelligence Bureau 1  Kohima do hereby 
verify and state that the statements made in 
paragraphs 1 to Li and (. to 	are true to my 
knowledge and those made in paragraph 	are 
true to my legal advice. I am also duly authorised 
to sign this verification on behalf of the other 
applicants and I have not suppressed any material 
facts. 

And I sign this verification on this the 
day May 1996, 

LC '~ BLA' 	
) 
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J / 	QV1NM77T O' hA 1I14ITRY OF 
FINANCE (teprtment of 	itue) 

7 	 New Di'it the 23Ed $q,ternber 1906, 
1/ 

CPFICE M1Orx)M 

2ub : 	 enc1tion of the Fourth Pay 	lmi3io, Decision, 

	

/ 	 of the Govetent re1ting to rnt of ..cmpinsitory 
(City) 	& flue rnt A11ow&ca to Ctril Govcøflt 
fflp1Oyc!c3. 

The undersigned if3 directed to sa y that coequent 
upon the docis.cr 1en by th JOvr'xnrent or the 

of the 	urth Py 	it:i', .n riatinçT to thc atovv rItkueci 

ii llo ~,t-.inces vido this Miisty'i rcfO1Ut10n No. 4(3)/I/36 

dtd 13th sstnhr 1906, the Pros.tent irs p1e.sed to oe  ide 

	

p 	 :ht in modi2ic€ticn o this Ministry O.M. 

64 c.ated 27.11.19C5 ar, mm---nded Crom t1rtp t tir Ccz cO1i.cfl)... 

tory (City) eXi 	e pent Allot rancen to Cnntral (ovunmnt 

npioyas shall, bp 	 zlt the following zat 	s 

• 	 Pay Range 	 Nmoiant of .C.A# in c1i 	o citi'a 
• 	 (ic Pay) 	 - 

	

A 	kL-1 

low 	• 9 	 30 	25 	20 

.950 smnd calmve but below .1500 	 45 	3 5 	20 

,1500 and atove b.xt bc1ow ¶. 2nj0 	 73 	0 	20 
i.2000 find above 	 100 	75 	20 

oto : For 14 pecil loch1tie3, where 	 it th rt 

app1ich•10 t i?-2 cia-s city are bir4g picl, fresh orthz 

will he 1e 	ptly. 

• 	j,) 	)iJrcTALLzY C IT  - - -•--------- 
- 	 S_-  -  

Type of acco.. Pay rgé in Ai'ount of H.A. 	rybl 	.p,m o  
m:oatio n to rvied 

'lrsi 	Un"1 
which 	ntt1c l 	or py for cl c1i 	fIpl.. 

ntitldmit. citis. 

750.949 150 70 30 
901499 250 120 50 

l530-. 2799 450 22) 100 
. 3599 600 300 150 

Orntd,.. 

H 	• 

_•\ 

.4. 



I 

6 

/ 
/ 

/ 

/ 

/ 
/ 

2. 	 at above ratns shall be paid to all employees 

(other than those provided with cvernment ownec3/hircd 

acxornmotLon) witb>ut ritin thU to ptOc3uce j'flt rCeipt. 

Thse mployeti tha!i however, he required to furflish a 

ctificte to the effect that they are incurring some een 

rtture on rcnt/cntrihutinq towards rent, H.J.?¼. at above 

raten shall also be paid to cornnnt employees living in 

theirown houses subject to their funighic:, certificate 

that they are payinci/contributin u towarl.!3 house of pEorty 

tax or maintenance of the house. 

/ 	 _Hg 
/ 

= 21 	 Annox. 1 contd 1  

where L1.R.7. at 15 rercent of çay has 

under special orders, the same shall be given 
A, B-I, 	cl 	2 c1ae citic. In other cases 
soecial order, shall be admiis1ble at the 

cities. In both these cases there shall be no 

fo r p ayrnen t of HA. 

bcen aulowoi 

a'' a(isibla in 

Overcd by 

rate in 	class 

upper agn limit' 

The other cofldition at pzrrent applic&1e for grant 

of HA in cases of hearing of iccQtirnodation and other. cteçpres 

shall continue to be pliable. 

5 1 	Pay for the purpose of these ordes,w 111 be 'psy' 
as defined in P.ft.9(2) (a) Ci). In the ca 	of persons who 
continue to draw pay A. the z;cales of pay which 'prevailed prior 

to 1.1.1966 it will include in addition to pay in the 

prerevised scales, dearness pay, dearnes allowan'e, addition 
aX De nessllowance !%hoc DA and Interim Relief appropriate 
to that pay, admissible under orkra in existence on 31.12.05. 

Theso orders shell be effective from 1.10.1986 
Pc 	the period from 1.1.186 to 30.9.1986, the above allowance 
will be drawn at the axiting rates on the notinel pay in 
the prereviseci scale. 

Tbei se orders will apply to civilian employccs of the 
central (bvenme- t belonging to Group '' 'C' & 'D'R only. The 
orders will also apply to the Group 1 3''C' & 'D' CiVil 

employees peid from the Defence Service's Estimates. In regard 
to ?rmed Forces Personnel and Railway Employees, separate 

contd... 

GUi$ 
If 
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= 22 	 AnneX1 1 contd. 

/1 

order3 411 be iied by the Ministry of Defence and Departm€nt 

of Rai1ay rospectively. 

8 0 	In wr fr 	the przon3 serving in thn India's Audit 

and Accxunts Dartment are concerred this orc2ez: iuezi a fter 
marciJamatim C.flsultatiofl with the Comptroller and Auditor 
General of 1ndia. 	 * 

Hin'ui verLn of the order is attached. 

S4/ 

C B.P. Varma 
Joint S retay to the COv rnEnt of Injia. 

All Minstrie and Department of Governmt of India 
etc. as oer distrttion 1it. 

Cpy forrded to C&AC and UP5C etc. (with UUt3l number 
of spare copies) as per standard endorsement ist. 
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No 10/10/87NFI 
Vrnent Of India, 

Minity of 1brn Mfiis, 

Ut2 

NW Delhi the 9th June 197. 

subject z 	pintati 	of Ai.,aid of the i.3Oxd of 
• thitraticn rejaztng grant of HW to the 

1loyes of Dircto,etc of,  Cen 	Oprticn j. 	 (Mthistry of }hrn Al fair s) NagaIird at the 
iate u,plic&cIe 	the enp1oye of P&T 
Dirtrnerit posted at the sirne station. 

The un rsine in dirctc1 to say that  the  
staff side of the ie: bnc.nt1 Coni1 h ad taise1 a 
in tho BOth cc1inary '-1eetingD of th9 Dartmnta1 Counci i  
of tho ertwhj1 D g of 	 C Actrninitr tiv 
•Reforr3 held in Octobr/ovbr 1981,, for rorowU of 
ipartiy in paynt of 	fen,t A1ioanc, 	'oen the 
np1oy 	oC the in:txy f kkn AUaIZs, ancl othr 	itr1 

c3vnrnmcrit 	loy 	oote nt k(ohicre, Naça1 J, 11rc it 
was not fevnsible to zv-, rgme to thelt dernard, §rmel dLsremcnt 

corded, On thi. cem&d nd cOflsec!uently, tho rnatttr 
was xeferi 3 to the 	of Arbitration for 	eoisicn, 

per JPC, Sche. The Board of Arbitration h a s now * 	

given the followIng Award : 

twith effect £otn 1st Fay, 1976, the emp1oyoe 

of t i-10  Director of 'enmin (peraticn, IiflistEy of 
Jffiir, 	pazt.nent of Regl5tEar G1a1 of 

1ndi, potc3. in Neca1and shaU çet bu 	t 
Allo w z~ncos and peml allOwance at the 	e rates 
unr the e condttion 	d in the 	alviner as 
the. itplOyees of the P05t3 & Telegrh Dqrtnt 
have been üUhd. 

2, 	The Fwad of the 'Honou rable AhittjQn hr, been 
c0l'siderr,,1A by the Ministry of Finance in consultatt..n with 
tne D,artnt of PO r sOnnel & Training and it ha b'cn 
de-id,C 01 to implement the Award. 

3,, The erroneouz paymntof H.r.A. at 15% of pay in 
the case of e ,loyes of Po sts & i'e1oqaphs Dpartntont was 

cntd.0. 
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reed to 7% of p an the remaining 7% protoctd 
in the nhpo of peronn1 61lOwnCO. Ibwyer, in the CCf3• of 
nc entrants i.o. persons pOted to Nacjalond from lt3t l)ri1 
1980 onwards the ibuse sent Al1oance is being paid at 
a uniform rate of 7% of pay only. 'corc3ingly, tho ernployce 
of the Dir:ctorate of C&nsus Opr;tions, ohim, Na -al ind may 
be allOwed Ihue rent I1OanCe at the rate of mx of pay and 
psna1 allonce at same rate (x of pay) with eff:ct from 
1st May 1976nc3 the iployecs of the Directorate posted 
at 	laid from 1st 7pri1 1960 •riwards be paid only hou 
Rent Allowance at a unifotm rate of 	% of pay as is being 
dcne in thc ca -a of the employ ees of the P&T Dep.3rtment. 

This inUCS on the beis of,  the øffie rnrorankim 
No. 1i021/1/86,fl(B) dated the 12th Nach, 16, i 	ed by 
the inlstry of 1innce J)e rtnt of Epcnditue. 

(i3rij,swar 51fl9h) 
L#  

Opy to 

All ifl tries/Der1rtJnent3 Of cvernment ci IncJ.a 
All Qttached and subordinate offices of the elin.  - try of 
ibme 	fairs. 

ChIef ecrrtaries of all tat. 
4* Mi il istry of Finn cc Department of EXpflditut.;  

Delhi. 
5, 0ffj of the eistrr General of India 2- A,Prith44. 

raj Road, ew Delhi with relercnce to their U.U. No, 
D..110 26/7/C5.Ad.jjj. dt. 22. 1.0 (with 	10 tpare copies). 

C 

 

Srije -,war 5ingh ) 
08 (NEC) 
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I TIM MNIME cXiUT OF ItIA 

CIVIL APpELLATt: 3URI3DICT1. U 

CXVI1 APP7L NO, 2705 OF 1991, 

Un1oncf India & (iris, 	 /'ppellts 

Versus 

Shri 5.. Choh & Org. 

Croup I C I and E employers of Telcor'runitions 

and Postal Denzirtm1t posted in the V tat of NegInd 

poroached the ental Ainit ,,c -tive TrihunaJ G:zhiti 

see:ina a direction to the Unin of India to py them 

tho House mont: Altonce at the rate ns iisible to 

the tpiOy 	otcc1 in 1 0' class cities. 'the Tribunal 

allowed the ,ryer in thn, fllowna terms s 

'The oppiicition ia allowed. The petitionora 
shall h ntiled to buo Rent Allowance 
aoplicable to CEntra G0ve 	employes 
rOsted in 'E' Class cities which inde 
the classificatLn fl,1 & 2. Th order 
cnta1ne in Dy. Dite(;tor eneral 'a 
letter cated 	.1081 (!nntro 	i) i 
quathnd, 'rrr, of the allowance count.inj 
from the Ith of May l)80 &'ail LP paid to 
the pr.tIticner t$thin a period of 120 dY 
from thn Jate oc  receipt of this ozda:. 

Thi' appeal by 	Of RpeCi L YMN leave is by the 

Unicr, of India ac a1nst the judcyaent of the Tribunal. 
The cities in the State of Naaland have not been 

clacsified and as such, the general Order prcscrbirig 

Hu 	cnt tllo.ance for different classes of cities 

cOUld not be xnde applicable to the State of Nagalnd. 

It was under these circumstances that t e Presidentof 

0 

O.,ntd.. .'. 
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Lnc1it issued an order datea January 8, 1962 qrenting 

Ebue flent ?lloxice to the P & T Staff posted in the 

St&:t of le;alnd. Thc re1evrit pert of the zid order 

under : 

"1,(iii) pent free accornodation on 
scale qvpzoved by the 1ocl jrmJnt$t 
tion. The P & T staff in MiTA who are not 
ptovirled with rent free acoz!atior, 
will, howcver, drzi•i kI.R.A. in lLe thereof 
t 	rts -1icb1e in h1  c1ar citie 

contained in coi. 4 prerh I of the 
Mthitry of Fln&ice U.E. Lo  
60 c1itod the 2nd Auit 160, 

It i clr fro,,,n the order quoted abo';e that the 

P & L 	 çostcd in the ttt o flaqa1n:i re 

entt1ed to rent f tee accorpino ,3ation or in the alternative 

to the bue ient Jllo,anc,e at the rates appli &lo in 
4 13' Class cities. The Prejidential or&r equates the 

cities in the Stt ~ of Naaland for the pu:wpuses Of 

payment of ibu Rcnt Allowmce to the cities which 

have been clasjfied i 'is' claa, 

Initially the House Rtnt U1o'.aflce was beIng ptd 

at the rate of 7½% per ccnt in the State of Nagalan d 

It was incread to iS pr cett in the ye ar 1973. From 
1979 the }bue Int 1U1oncø was iga1n reduced to 7½ 
per cent. it is not riocettry for us to go intx the 

rate of the House Rent AIlOWRflCe at various stages 

hue th questi:n for our consideration is whether 

th reonnt are entitled to the House Rent Ailoance 

as provided for 1 8 ClaLs cities by the IVth Central 

Pay nmisi'.n recommendati ns which were enforced vAth 

effet from October 1, 1986. 

1] 

Qntd... 
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It to not cirutc?d that th Preddentiel oEdeE 

I 

11 

ri 

daod J#nuary 0, 1962 is still operative. K1.0 are of the 

view that th State of *galand having been equated to 

'Ei Class ci tins by the Pysic3cntial Order the 

re,ondcrn:s are ent5.tlec3 to be paid the HOUSP Pent 

iliowance at the rat which have been preLed for 

the Centrai Government eilOyeea posted in 'g  class 

cities. Orrise&iently, thiresi'cndentn are entitled to be 

pad 	}rt A1lcwacr at thu rate which hs 

beer precrbed by the XVth Centri Pay mrniisior reccneh. 

&iti,ni3 ,or 3' clae. cities. 

The Tribunal allowed the .apjlictio of the  

teondnts on the follo4nq reasons s 

"Thez is no diute that the torme: 
(W.a 11illn and Thcnsing area) and th pre&fl( 
Nagald W.4S c.nsidered an a specially ctfficult 
area for rrited accomtodatin. For the purpOse of 

Cbvernmerit classified the cit.te 3d 
towns on the basis of their populatio 	d paid 
hichr allowance in more popula cities 
bcu 	the rent structire in higher in such 
ities. thce 1 aqlnd, 	ts irropsective the stations 

of the onui re territory, was considered a: a 
difficult area from the ',oirit of view of avail a.  
illty of ranted hour, all P & T nrloyes 

posted there either cot rcnt free quarters 
or where such uarter aDuld not be provided 
by the Covernrnerit, were given hou 	xnt at the 
rate applicable to OBI Cli s cities. This 
situaticn continued from 1962. Therate of 
RA my be rec3ued with eflux of time. The 

only reason for dotn; so can be that the  
special diffi.lties which existed from 1962 

nwards have since been smelioreted. This 
c an conceivable happen. with the develop;ent 
of the uca in qUestic .  The kue stock 
may LnTrove to mich an extent that rented 
hou - e at reasonable rate may be av4lahle. If 
that was the situation, a downward revLsin 
of lflP or even its complete discontinuance 
could have been Juitified. In this case, 
how vet, the spondents case solely rests 

Ontd... .P/28 
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02 what is tated is Annexurn)1 which is 
produced in full in the proceeding paregr 

Since no such roacn is 1.ven for the downward 
revision we have no oth?r alteznatie but to 
holl-3. that tha revision effected in complianco 
to the doc mnt at krnexure-M is arhttrry 
nd cannot be sustained. No further find 

that accordini to the formula adopted after te 
XV CPC HRP is ocyahie to the Central government 
employees posted even in cla•ifiod places. 
From Anexur A7 it i clear that. this 
elloance is at a flat rate is payable without 

oduction of rent receipt. It appears to us 
that the HR? is paid by the Central GOvcrnmtt 
for cocnating an ernpl:yee on acunt of is 
re3identisl, aeDmodati.on in the place of 
posting is not shown to hve unerone any 
improverent in the matter of sayx2litax ivilabi.ity 
and rent of hired acanoation any xalterrIttion 
of the rate of fiA wiL rciain arbitrxy and 
unjustified. In thisview of the matter, we 
feel inc)ined to allow the appltcetian." 

te seso no infirmity in tho judnent of tho 

Tribunal under a'real. e al-,ren with the xeasninq 

nd the --onclasions reached therein. We are, ho?ver, 

of the Vie% that the Tribunal has not jistified in 

grantincj ar.er of Fhusc Rrrit Allo nce to the 

recpcndentn from May 18,1980. The retondt s 	e 

entitled to tho arrears only with 'ffect frO'* C)  :tubcx 

1, 196 when the recomenation of the IV th Crntral 

Pay Corniission were enforced. We direct accordingly 

and modify the order of the Tribunal to that oxtmt e  

The appeal is therefore, din:osed of. Nocosts. 

Sd/N. 

Kuldip Singh) J 

WI.,. 

( N.M. Kasliwal) J. 
New Delhi 

ebruery 18, 1993. 

00.  

1 
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CETIthL AiINi STTIVE TiJN1L: $ aJtflWX1 )3rNCH 

Oigtha1 pp&atiOfl No, 48 of 1991 

Date of order : This the 26th 3ay of Noveber 1993, 

S. HaOUO, Vice Chairman, 

Shri C.L. SangIyina. Member (.dmi'ist 	,tior) 

Shr. M. Loon, i% and forty rAx (46) othrs. 
Group 'C and 'D enploy' s posted in the 
Office of the, Director, 
COOlO(2iCal SurVey of India 
Cpeatit 	niur - Naqalar5. Dimpur 
District Kohima, 	e1;d •,.0 	 pplict 
By Advocate Shri t.N. Tiz:kha 

... Versus - 

Unior of India, throu;h the Scretary, 
1to the Government of .ncia, 
Ministry of ::tce1 end ine 
Depa:tmnt 

 
of ino, New D& ri. 

The Dirctor 	Geological &arvey 
of India, 27, Jawaharlal flehru rOad, 
Calcutta-700 0130 

The Douty Director Cencral, Geolog!cal 
uvey of 1 ndie, North Et Z1egi, 

Asha Ku ti r, Lat tumkhrah, Shi 1 Ion g79 OO 3. 

The Dictor, Goological survey of Intha, 
Op&raticn flenipur, Naa1d, Diniur 

	

•0I 	!OpO(1efltZ3 

By advocate c3hri 5, Au, Sr. 	 and 
Shril. A.X. Chøudnu', Mdl. OaGo6oc. 

HACU U,  J. 	 0 UtE 

The applicants rnimh'rin j 47 (forty ven) &re 

Group C' &d 'D' eTploy'3 under the 1)irertO!,CeolQical 

Survey of India, )peratin Manipur.Nag1and at DimpuE 

Na land. Ti oplictin by then under Section 19 of the 

AdiinitztiVe Tri1nal3 Act, 1995 claiming iune rent 

Allo;'ice (HR?) at the rate applicable to 'B' class cities 

i.e. at the rate of 15 of their pay and *130 claim co:s 

ticn at the rate of 18% in lieu of Pent Free AcoriOdatiOn(FRA 

Ontd,... 

I-, 
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They c1irn that 1ga1and Lalls within '3' class cities 

fOt tho OUrO of H/ &id 00 raticn in lieu of P!A. 

2, 	it 15 an a&nitted fact that the ejrqploy eo, e of the 

Xondet Lirectorato a rc efltiticd to ;ent free 	co"rrO't1cr 

in t 	 but they wnre not given free ver:m&it 

acQmniodatIon * 

j 	 3• 	Lrned Curi31 1r4. 	Trikha for th' applict a 

ubnit that it 	0  etbiihed vide judçpent datoi 

I 

	 31.10.1990 in Q.A. No 42(G/89 of this r3ench an iU1y conirn 

by th e 	ree Cut vicle or1r a  a t cS 18.2.1993 in ivil poe 

No 27S/ 1 that a'iand in nri is. 'D' c1-s city and 

the Central Goveirn ment eloyces there are entiticd for ben 

Lits of cla cities grente by various ci 1rs nd 

Ofi 	m orathi 0  Iir. Trlkha rrd out t 	r4cvnt office 

rond, Th ~ cubrni zicnn ara not disuid by lre 

, 	S. ALL, 	hve p'zuse4 th Jtzdti nd 

orders zcer1 to by Mr. Trikha, ]aaland hd beeri re00gniøec 
is 13t c1a3s citiez in gcera4 vide our Judçmont and order 

dated 31. 10. 1990 in O.A. o.42(0/09 read with the Supreme 

Curt or(ler atcd 18.2.1993, in Civil Pp-al O. 2705 of 1991. 

This bcina th established positin we hold that tha 

applicants  were ertit1ed to HRA et the rate of 15% on thii 

pay f r0n,  1974 	 1986 1 and theroft 	, on f2t 

rate basis gwu wisely with effe.t from 1.10.1986 pursuant 

to Office ?emo andum No 1i013/2/8r.Tl.(L) dated Wevr Delhi 

the 23rd Zettorber 1936 issued by the Ministry of Finane, 

Covnrnen t of mdi a (nnexu rW7). 

4, 	Aftzr the fixation of the HRA on flat rate basis 

groupwisely, the Government of In.a further granted cornp'n 

tion to Group A, B 9=4 C & D errloyees in lii of rent free 

n td... 
C 
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,1 

ccomvodation with effect from 1.7 0 1907 vice O3vient 

of India, Ministry of Piance, Deparimient of Xxenditure 

!io 0  1015/4/86..E.lI(E)/37 d: ted 13.1107 which 

roads as, fo1low 

"The tan darsitined i 	irect d to rfer to pua 1 
of thi$ iu. 3try3 Cfjce fleimxandum of evan nnbe 
dated 19.2. 1937 	ardinc Con trtl Gvetrnnfl t ep 1oy.  
CG$ h1ong1n t') Group '13' 'C' and 'D' and 
lso.pra I of O.. of oven number datcd 2e54197 

reg,arding Cnta1 Governrnt ernp1oyes halonçthg 
to Grcup '' on tho ubje: noto;d &ove and to say 
that 	fl3qeC t w:cn ftxito of flat rtc of 
iicnce fea for r'.stdctia1 accornrro at 	under 
C&trai Gov:liment all over the country vide 
Minitry of,  Uzhin Vevlpment (Directorate of  
Estates) s 	tb. 	035/(1/8P01.I1 (Vol.111) 
U) dated 7.61987, t 	x - tdent is 	 to 
c3ecide that Cntrai (vorirnent: e.,.iployeen btloncint? 
to (hour, '1' '' an 'C' and 1 0' workinq in vaUou 
classified cities and uncla iier1 places will be 
nt1tied to compensation in lieu of Rent: frco 

acccotht. i..n as under g 

U) 	mctmt chrgd ar, 3icenc'e fe for Goverr'mt 
ccOto 7, ntion 	fixed in terms of 1ini3trv of 

1i 	Dvo1ornt (irectte of 	tts) 
&ove went ond ().fl. tited 7.3.19 7D7 and 

(ii) H.us tflt alioance admissible ttd COXr rpvnding  
eloys 

 
in thatclarsIfied city/unclassified 

plziae in tcr13 of pri 1 of thLn 
. No. i1O13/2/86..1I.(B) date3 23.9.1986 

Lc;r Centzal (bvaxnriarit ec1oyees belonjinq to 
Crcu 	131 	 and 'D' &lrJ pro I of-  0.!-. 
No 11O13/2/3.L.II.() dated 19.31987, for 
c.entxal Govcrnmcnt r3nploy 	belongii,, g to Grouø 

Othtz tors .!nd co-a ditionz for a&Szisibi !itj of 
ccr.estin In iieu of rent free 	cxDmrodatI - n 
thdieatcd In th-is 14inlistry ' s office t4mo ridum. 
cJ.atcd 19.2.187 and 22.5.1987, rarnain tr1€  

Th 	cr 	hai1 takc effect from 1.7.1987. *1  

Th compenction i fixed at IC% of the monthly ero1umcnts 

calculated with cfernco to pay vide NOTF Unc1r para 2 of th 

GoVornrnt of India, Ministry of Finance Office Memoranthrn 

Nø. 1IO15/4/86.U.(B dated 25.5.1987. These office 

Memoranda hdd been circulated by Geological survey O india 

Calcutta vide order No, 14017/(1)/883H!A) dated 26.9.1989 for  

rr 
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necesary action by all brarches. Therfore, we hold that 

the aopi.icanrs are entitled to compeneati,n at the Lace of 
10% of py In lien of rent free accodatjon with effect from 

• 	 1,7.1987 in 	o c, No, 11Q15/4/3.E.XI(9) dated 13.11.19E37 '  
in a2i tion tof the HRA. 

4 

5. 	The aplicanta are not entitled to 10% cCnpensation 

in ltu of rent fzee acj for the month of Novnber 

1979 and they are liable to refund that amount, 

60 	In the result, this aMlicati 0n is allowed. The  

resncnri are directed to py HRF th the applicants at the 

rate of 15% of their pay from 1974 axi'i at flat rate group4se 

with ffct from 1.10.1996 in teL'nz of C., No, 21013/2/8E. 

110) date5. 23.9.1986, The respondents arcs further directed 
to pay comnonsatior. at 10% of the monthly Mcclumtmts calculated 

with reence to the pay of rective p1icants with effect 

from 1.1, 1987 besides HRA. The teondents ohali reali ce 10% 

of pay of the aPplicants paid in excess with salary for the 

month of tOvber 1979, 

The zc&POndentgahl1  implement the above direztiona 

and pay all arrears within three months (90 days) I zon the date 
of receipt of copy of the order. 

Intimate all corcezned inunediatoly. 

- 
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CTRL AIXTRTIVE TRIEJIUJ 
G(JilHATJ BNcH 

C T'I GIN AL ..'P P LI C C N 110 • 2 OF 1994 

Date of Crdr This the 17th day of t1rch, 1994, 

Justtce Z. 	Vi c e. Chirrnan 

Shri C. t4. Sn1iinc, MeMber (Aini strtio) 

Al]. india postal. 	 Unir, 
p(III) & 	Diviioral Branch, 
Kohinia __ 797001, r rerented by its 
)ivin1 Mr. V. ncimi  

All 1ri 	ostU tpioyces Uni.1n, 
Postrtiari Cl 	IV & s.D. 
Kohimt L4rch, tagLnd, rpreentd 
by i.tz Dvi3.icral Zecrctcry 	. I. ttlj 'o 

00 	1j)p1::nt8. 
BY Mvoca't ;hri 3.K. Sharmn and Shzi .1<. Cbudhury 

I, 

 

Tho, Uriicn of India, reeprecented by the 
r!t ttv f 

ptrt of Pot, New Defli 

2. ihre Directo,r Urieral, Posts, 
N 	)eih 1iO0 1. 

30 Chi 	?otor. Genrl, 
N.e. ,  cic1, Shillong. 

4. The L)ictor of Postal ervicGs, 
Nairc] Div1cior, k(ohiri, 

S.. 	 ;o spo ndn t s. 

Uy i vocat  

The plicant iø. 1, the Ml India Potai 

Et10ye Union Postman (flI) and Fxtra Dparent.1 A5fl5, 

Diviirai Oxanch, <ohirna rcpre,,,:ented by its Divisional 
Secretary, mr. V. Pnarni, and the applicant NO& 2, the AU 
India Poci plQy 	Union, Potmn Class IV mid 3.D.Zofr:ima 

3anch rcpresentcd by its Divisional Secretary r. K. Tli Ao 

haw filed this applicatl , n under 3ecti.n 19 f the AdminiStra.  

tive Tribunals Act, 1985 claiming Houe Rent /llowance(HM) 

Ci 4-r 

ri 

-4 

ç \, 
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it the rate cf 15% c thii pay a applicablQ 	'L3' c1a2 

cities and al€) rnpnatiori tt the raite of 10% in lieti of 

c,ZtiOtA (RA). They claim that Nag&.an 

f&l :ithin 'r' cla 	citi' fo th pur os c.f 1i 	nd 

in lieu o HRA. Th epOndcflt5 hwe fil 
p epsaAtion 

written 	 virtually aittn the clii of the 

p11&t by refei'cj t th ju.3ctient of th 	 (ourt 

ii' Civil 	 • 2705 of 19' 1 ffirrnthg tho junt 

c0.T, Ghati Bench in 0.J. Nc.it V&k 42(G) of 1)39 '4th 

siicat. .n to cjve. ei±Ecct o i arreE r, Iii,\ f tom 1.13,  .136 

i0e. tho 	hie i . which th 	0: 	fltVfl of the 4th 	ritrat 

Pay Cii.fl was ixler.td. Tha4 judgrient of the ;upree 

Court dathd 13.2.I993 ari3ing ot of the Juji&it datea,  

31.10.90 in .A. 42((;)/9 	± 	O4hti uh i rrect 

of p0$ti 	loy's. 

9 0 	It is an idmitt'd fact that the p1icflt3 re 

entit1d to flent Frc?e )\cCOriOtt n in 	g-Ii, 	t they 

WC 	 iVd of th aiI façiiities, 

3, 	Lnfl'r coun1 i'r, 	K. .3rna on hehif of 

th pplicflt -.utmits that the orlevances 	liL 	ught 

foc by th 	plirent 	re covered by Judqrt in O.A. t.42(G/ 

39 read with S rcr Ocut Jurlqinent d:tcd 	in zivit 

/peal No •  2705 of 1991 &nd jt dtd 2.11.93 in (.A. 

No 4/91 CAT. (hati Bench, ir 	harrna fuzth"r itthnit 

that the Cv nrt of )ndit has dcidc to a1 10  tho boief its 

of th 3urre ccut J pent in Civil J.pcl flo. 2705/91 

to11 iti11y placed pot& 	p1oye's ptd in 	3d 

viie lttr o. V -5/2/8-.90 dated Shillon9 th 10 • 3. 1994 

adzoed to the DiEectoZ of Postal Sezvice, 4aalnd DtviiOfl 

Ontd, • .P/35 

-a 
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flfl x. 5 con td. 

Kohim. Pcrtired cntent of the lctt r. It 

n clectr terms in th 1cttr that the 	i't of In33-a 

j3 1el to allow the h.eit 	f tj)c Supremo-urt in 

\7iL Ap1 fb i  270/93 to all similarly placed ostai 

- 	 cplOy$ otd in flclfld. Leatnd  

C. Sarflr, a 'thrit with 	EeeflC to thv rittefl statmmt 

which virtuziUy anit the cli 	tho ppliCt5 in 

rczpect o 
	RA 	n5ti 	th licu of RVA- 

4, 	
Perused our previOUs ju1çflt in O.A.140.42(0/ 89 

• 	 ad With urne cut judoment in Livil A:p'al Io.27O5/91 

nd ud;nent dated 26.11.93 in C.A. NO, 48/91. AUOberVati0n3 

nd finth in the juct re aotly plicable in the 

iristflt ce. Th- gtiev?JCes 	d reliefs sought for by the xi  

cf th th the Utior, arc coveI by these 

FutherOTe, tv or! of the 2t &det Of I$i 

i crrcd it lctt 	V/2/69-.'O dated 	i1.1c; the 

10.3.1994 cltiy ctabli$hi that the 	 are entitled 

r th 	11ef sought !or. 7e h1d that th 	;i1ct5 are 

pntit1d t 1i)\ t thc,  rate of 15% of th&.r pay with effect 

from 1.10.1986 in tr!fls of G.M. o. 11013/2/86.I() dated 

• 	 23.iC6 and alSO rtit1r'd to t11 coeratiOfl at the rate 

of ICY of pay in 1i 	cf R'P with effect from ..7.191 

in terms of (iM. No. 11015/1/ 	F.1I(B 	13,11.1987. 

Acorciiflqly this patiofl is allowed. Tb 

ocant 	directed to releae I-1V to the plicants 

at the rate of 15% of their pay with effect from 1.10.1986 

and also to pay coenstiT1 at the rate of 10% of monthly 

ernolurts calculated with reference to the pay of 

respective epplicnts With effect from 1.7.1987. The 

• 	
n t1. .. .P/ 36 



• 	') 	 Js 
/ 

flflCX. 

ate further )ieCtd to 	1t?tt3e 	rearx Of  

j W 1 I 	CTL) U 	ti 01 th Ji ei ofSW F2 wi th ra 
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o 	r arni 	11 p y i r en t hRf n comp Ott saU 	from next 
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/3T 	 fl,6 

G0V ,  TO 1Li; 
Lc:! 	OF :ors 
NE 	LHX 	110 001. 

o. 440/87-At 	 Dtd 7.3,94. 

Th 	1d POtretr G'za1, 
Po!trU circ1, 

ii1Ofl?..793001. 

b ; 	i;nttjcn of the ju:,nt of,  the 
Hc b1e uree Court of Iiith In ivi1 
A - pe3. 	2705/91..'. J 1' 1U:.. 	£fljj4 

Pent 
V3 Sht C.K. hosh & Ctbr 

1're Aro ti:r, 

4 

m 3it ~ t- invite i rfrcn 	t tt 

latttr of. tvcir NQ 	 1.6.1993 on th &,ove 
ptb { ect vide tihic. this Off1s' had i1.zed 

i CCtifl ; 'OU tc iPi'.-fl t th jdttent of ?10 'L1 ..pzone 
of 	in the abom 	frt 	Ciifl. A r.cl crir 

bIor 17,.19g3 	limitetl to tho 	 oIy .  
Th) 	h 	bc 	ftrthcr 	m1ned in c 	t1tti;'n with the 
ptt of c-ndttuze, Plinizty or Fimnce. 

Tha Prjnt in now pl.o isod to d'1ae that the 

.bfit of the -n 	zcne aju t t J 1.pent may b 
3.1O1-1 	tc. &i siniI .r1y pla ced po;tAL. 	1oy 	pQt3d in 

You 	Uo 	'-r tcl to srx.nd a zpott 	'zd.ng 

itinq 'tatu or.  rcnt fte a' nroctio ;ithis Z) d78 
O th rce1pt of this 1'ttr. 

Thin icu 	4t1i t 	currpnce of Pinc 
Mvice vile their Liary NO. 827//V94 &ktei 2.3.94, 

Youri 	1thu11y, 

C 	 ) 
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// 	 - 	 I5NflXtJ3Z 

NO 3/Tezm(C/97(5) 
114TELUGENCZ SUR7,AV 

(hlirj itry of Home Affatra) 
Qvernrnert of Xçi 

lb 	
H ow D3hj the 

U) The Pay & Acouflts Officer, 
Zritelligonce Bur eau (MHA, 

• 

(ii) The Le i'rneJ. ay & Acunte OfUcer,  
2nte1Ziguee Bureau (MHA) 

ub 	anctioi of Pozona1 AXle ence fbg the miniati 
taf pOsted at Kohima (Nag&td) prior tj 104.800 

I am directed to convey the z-,4nction of the 
Cct nrnnt to the pan t of HKA at the rate of 7% of p and 
pronal allo,.mce at  thq, rate of 7 1j% of pay 
1.5.176 to 313.1980 to X3 pernne1 who were posted 
t t<ohixa (4acjalnd) prior to 1.4.2980 4, Euch of the 

etaf &I who 	e postu at ohima (Naqlzd ) from 1.4.198Q 
or afterwards SWuld be allowed H.PA at the unifon rate of 
7%a.only. Tho tOti1 	oitur inv'clved is s.40O0O/.. 
(ipees forty thunc orly) and Will bo debit1 t the 
relevant ha if acount for tha current finaici&. yeltt. 

T!413 ia=es with the 0oncurrence of the Mint try 
of I'inanc (D*pattent of pendi4ure) LJ.Q. t40•  2806/aZ 
(8)/3g dated 20/27.3.89 and Iiinitry of ibme Mftrs No. 
628/111 Pv/89 dated 30. 3.89. 

C
&V- 

n.s. LaX ) 
Asa.ttant Djrcct 

cOpy forwarded for noati and Aeceøsuy atior to i 

I, D.D. i4, kcthjma. 
, JD/E 5il1ong 

3. BUdget 13rnh at Z!3 

A3 si stan t Director. 
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No 	 /39256 
izt,tiy tflt11i 	CC 

(Mk'iPt) Govt. of Indias 

the 23. 3.94. 
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the pttO 	1R 	,e.f. 1.10.19. 

j<j31 	tQ
c3t.g with 

I3 	 Ih 	C. 3/ 	(c/1(3)0l 

26. j13 o't tb abo'5 nibjct. 	tvv 

c 	jti 	!rn cr tCf p toi t iOhii1 

tir 1O qirit f 	at p 	with p&T ffl)lQJL 

o:t:e ifl 	1n( 

2. 	 of tho j 1JErt o 	iw&ti nd the 

Hti '1 $ 	
fd 	tck lii Hzs 

v.t 	 to. l2/:%t/C/02 ct 	i.2.91 md 0.i2/ar/ 
de 	'Q  

dttd 7•4.1993 .pCtJVc!1Y. ttnti 	i 	1O 

invite b ) Minit; •e 	flfl(G 1. 	
EO 1O/1O/S7 	,,I &te3 

Uo. 110 21/i/ 	.iIUI) dt 
9 0  .19 ? z3fld 	

d 12.3.th6 Le 

ing it1efltti1 o ?.rci t £z oC 	 n the 

subJect, which is rpO(UCe he3O' for rd'J rt 

I 

with effc fro it 4ay 1976, th epioyCrE Q 

th )irectOX of fl3 OpotatOfl Uth), 	prt1t 

o 	
(noai of India, pOtd ira iça3rnd 

h312 	t 1)W 

A110-,,P,Ace at the 
same tate, undmr the $ 

Qc1itiQ 	nc1 the se zfloE az the 	3oyes 

o th Post & TIqr!ph pert't Ivve hecn 
(co?ies oz the above (J1 ar 	c1O3d 

f teady reference p1ee. 

3. 	On th bi of the t ecttCfl 	i p2 bVe, 

13 p esOflti poltecl at Kohima ( 	11fld) 	t' 1sO 

cranted. IffA 15% (Th% a HR7 nd 7½% 	
pa say) 

at xwith P&T plOY 	othet oratta 

1oy' 	oted tn 	 vi 	11 1ett2t  

87(5).526 dad 2.4.1989 with the <nct1ZZeflCe oC H/1 

U.O. 	2t3O6/.II(I3Y dated 3)/27.3.L9 	d 

62S/r-PV/SD dated 333.1989. (cQpy .nc1osed. 

4o 	 vi 	o No, 3/(/91(31)1 	tet 

26.11.93, it Nas been conveYGd that the MiA (in.II Er.) 

cntd.... 
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-  W-100 	 Mnox. B ont d. 

obeved that hnf1t 0f court ju'erit is 1plib1e 
to ptlttcnez 	cly. L t ' 'is t. gir3, it ia ut aut'. d,  that 
thO DeP il.' ItIm ent of Past and Telvgrnph hai Implementad 
the judjnnt in rtsPect Of the 	 only it 
th initial sti 	1 ,3 ter by 	&tt 	ted 7..94 
cnveyed thu dciion  that the bneft t 	th e  

court ur1c,t ,i 	I1Ox 	to 1l di.r1y 
pl "uced pt1 	pot1 In Naln (copy of  
GOrt, c 	 eprtr o to:t, N 	ihi lctto 
flO. 	40/87.1PJP tit1 7.3. 194 is flclezc for zeady 
éfocc plooe). 

' 5• 	in viPW of the Anrd of iotd of 
W in pa2 above , 	':1 $ie cut; 

judr,t rVi its im 	irttion by the F&t Dprt1n 
to 1l 	lo'e 4thout ny pju4ice to petittcn 
nd no etit1cr hi'h h 	cc!d newnç1 to the 

it iC,  zutj that th& cse may 	bo 
t& 	.i.tth 	/?'.nitry of F1rncet e'ted t 
rrfit to 3 	rr1 ?lsO potet i 	1x at 
pz with P&D en1ove on 1oity b plsi g  or tho 
dcistn corvyec2 to ur, za t 'h 	r1tt, 

61 	 cccivd ftorn the 	 re 
rtairc hr 

( 	
) 

A- j8tflt Dirtcto,. 

The A&tt DiZ3ct0r/4P 
X13 fli rs .  Nj 
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No. lo/so(c )/95 (1 )-PF-v 
Ministry of Home Affairs 
Government of India 

 

Ni 	9 

New Delhi, the 

To 

The Director, 
Infelligence Bureau (MHA) 
New Delhi 

 

Subs payment of arrears of RFA/HRA at 'B' class 
rates to 127 petitioners of OA No. 37/95 in 
CAT Guwahati Bench, in pursuance of its orders 
dated 22.8.95 

Sir, 

In pursuance of the judgement dated 22.8,96, passed 
by the Hon'ble CAT Guwahati Bench in OA No, 37/95, I am 
directed to convey the sanction of the Pre&dent to the 
grant of RFA/HRA to 127 applicants only of the said OA 
(detailed in Jnnexure I) subject to the outcome of the 
review to be undertaken by the Department of Posts about 
the admissibility of RFA/HRA.l The terms of RFA/HRA as per 
the judgement are as under: 

l.(a) House Rent Allowance at the rate applicable to the 
Central Government employees in 'B' (B1-B2) class 
cities/towns for the period from 1.10.1986 or actual 
date of posting in Nagaland if it is subsequent 
thereto, as the case may be, upto 28.2.91 and at the 
rate as may be applicable from time to time as from 
1 0 3 0 1991 onwards and continue to pay the same 

(b) For the purpose of above direction it is clarified 
that the rate may be calculated on the basis of 
percentage or flat rate or slab rate as may be 
applicable from time to time during the period from 
1,101986 upto date. 

(a) Arrears from l.10.1986 upto date to be paid accordingly 
subject to the adjustment of the amount as may have 
been paid to the respective applicants during the 
aforesaid period 

(d) Future payment to be regulated in accordance with 
clause (a) above 

27 (a) Licence fee @ 10% monthly pay (subject to where it 
was prescribed at the lesser rate depending upon the 
extent of basic pay) with effect from 17.1987  or 
actual date of posting in Nagaland if it is subsequent 
thereto as the case may be upto date and continue to 
pay the same until the concession is not withdrawn or 
modified by the Government of India or till rent free 
accommodation is not provided. 

contd. ,.2/ 

1 

•1 
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Arrears to be paid from the priod from 1.7.1987 
(or actual date of posting in Nagaland as the case 
may be) upto date suljeCt to adjustments of the 
amount as may have already been paid to the 
respective applicants during the aforesaid period. 

Future payment to be regulated in accordance with 

clause (a) above. 

2, The expenditure will be met from within the 
sanctioned grants of SIB Cohima under the following 
1eads of accounts: 

Major Head 	: 2070 

Demand No. 	$ 41 0  MHA 

C 08(1) 	 * Intelligence Bureau 

C.8(l)(1) 	 s Salaries (RFA/HRA) 

3. This issues with the concurrence of Ministry of 
Finance (Deptt. of Expenditure) vide their U.0. No. 
2/13/93-E.II(B) dated 20.2.96 and IFD/MHA vide Dy,No. 

432/96/Fifl.II dated 20.2.96 

yours faithfully 

Sd/- 
(v.K. Sathi) 

Desk Officer (PF.V) 

Copy to: 

1 Pay & Accounts Officer. lB (MHA) 0  New Delhi 
2.' Regional Pay & Accounts Officer, IB(MMA), Shillong 

The Assistant Director. SIB, Kohima 
4 Ministry of Finance, Deptt. of Expenditure with 

refereme to their O.M. referred to above 
5 Fin,II, Mha 
6. PF.V 

' 

0 
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To 

The Deputy Director/E, 
IB'Hqrs., New Delhi. 

( Through Proper channel 
) 

Sir, 	 S  

Kindly refer to My application dated 28-03-1994 requesting 
for HiA at the rate applicable to 18?  class city. 

The Hontble Judge of CAT Guwahati in' his juUgement dated 
22nd ?klgust 1995 has allowed the petitions of the employees of 
Id in Nagaland,. Geological Survey of India, Directorate of Census, 
'ostal & Telegraphs, etc. praying for sanction of HRA'at the rate 
'pp1icable to 3 1 class city, and have given the verdict in their 
favour. 	 S  

Sir, I have not gone to any court of law against the depart. 
ment on 'the subject. I therefore, request that I may kindly be 
sancti oned H1A applicable to IBt class city with retrospective 
fct. 

• 	Thanking  you sir, 

#4 

Yours faithfully, 

Kohima 

4ç2 r rc 
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